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~ TELECOM REGULATORY AUTHORITY OF INDIA
The Telecom Regulat(;ry Authority of India (Officers and Staff Appointment) (Ninth 'Amendment) Regulations, 2010
(No. 2 012010)

NOTIFICATION
. New Delhi, the 23rd April, 2010

»

No. 5-4/2000-A&P.—In exercise of the powers conferred by sub-section (1) of Section 10 and sub-section (1) of
Section 36 of the Telecom Regulatory Authority of India Act, 1997 (24 of 1997), the Telecom Regulatory Authority of India
hereby makes the following regulations further to amend the Telecom Regulatory ‘Authority of India (Officers and Staff -
Appomtment) Regulation, 2001 (2 0f2001), namely :—

1. (1) These regulations may be called the Telecom Regulatory Authority of India (Of’ﬁcers and Staff Appoint-
ment) (Ninth Amendment) Regulations, 2010.

{2} They shall come into force from the date of their publication in the Official Gazcue

2 In Note ] of Schedule I to the Telecom Regulatory Authority of India (Officers and Staff Appointment)
Regulation, 2001 (2 0f 2001), for the words and brackets “Networks (including Fixed, Mobilc and Converged Networks,
Regulatory Enforcement and Quality of Service)”, the words “Fixed, Mobile and Converged Networks™ shall be
substituted.” . .

M. S. SEETHARAMAN, Adviser (A&P)
[No. ADV'T. 111/4/142/10-Exty ]

Note 1: The principal regulations were published vide No. 5-4/2000 (A&L), dated 15th February, 2001 and amended vide— |

() 1-6/2002-A&L, dated 22nd January, 2004
(i)  5-4/2000-A&L (Vol.I), dated 11th May,2004
(i) 5-4/2000-A&L (Vol.1), dated 17¢h June, 2004
(iv)  5-4/2000-A&P (Vol.Il), dated 10th May, 2005
(v)  5-4/2000-A&P (Vol.Il), dated 26th May, 2006
(Vi) 54/2000-A&P (VoLID), dated 09th October, 2006
(Vi) 5-4/2000-A&P, dated 315t December, 2008
(viil)  5-2/2005-A&P, dated 20th March, 2009.
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